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(b) if so, the details thereof;
x

(c) whether Government propose |
to relax the grant of licences for pro- |
moting industrial growth within the |
broad framework of the industrial po-
licy of the country.

(d) if the answer to part (c) above
be in affirmative, what are the de-
tails thereof; and

(e) whether it 1s proposed to give
highest priorities to backward regions
during the Fourth Five Year Plan
period for industrialisation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS (SHRI
FAKHRUDDIN ALI AHMED): (a)
and (b). The Government of India

are not contemplating any such sur-
vey ‘at present. However, the assess- |
ment of the potential for industrial
development in the various States is
undertaken by respective State-Gov-
ernments from time to time, through
suitable agencies as considered nece-
ssary. .
Government Notifica-

(c) and (d)
tion No. S.O. IDRA|29B|70[1 dated
the 19th February, 1970, which is

available in the library of the House
gives the full information on the sub-
Ject.

(e) Government is aware of the
need to develop backward regions on
a priority basis. The need ‘tor develop-
ment of backward regions is taken
into account in the consideration of
applications for industria] licences, In
order to develop backward  regions !
speedily, it has been decided to give
incentives to industrial units being
set up in these regions. In 1968 Plan-
ning Commission set up two Working
Groups, one to recommend the criteria
for identifieation of backward areas
and the other to recommend the fis-
cal and financial incentives for start-
ing industries in backward areas. The
State Governments|Union  Territory
Administrations have already been re-
quested in December 1969 to select
industrially backward districts for
special treatment. Further action to !
implement the Government’s decisions [
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in this regard will be taken speed:ly

after the industrially backward dis-
triets have been selected.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUELIC IMPOR.
TANCE

REPORTED Lock-OuT OF THE BENALI
CoLLIERY FROM 26TH FEBRUARY, 1970.

SHRI KALYAN ROY (West Ben-
gal): Sir, I beg to call the attention of
the Minister of Labour and Rehabili-
tation to the reported lock-out of the
Benali Colliery from the 26th Febru-
ary, 1970, following an armed aitack,
throwing nearly 2000 workers out of
work.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): Sir, there was a clash, it 18
reported, between rival groups of
workers at the Benali Colliery on the
forenoon of February 25 when one
group, including some workers from
the neighbouring collieries, attempted
to force their way into the premises
of the Benali Colliery. They are re-
ported to have been armed., Their at-
tempt was resisted by the other group
at the colliery. The police intervened
with a lathi-charge and later resorted
to firing. Four workers are reported
to have been killed on the spot, and
of the ten seriously wounded, one
subsequently succumbed to hiz inju-
ries. The local authorities had already
promulgated orders under Section 144
Cr. P.C. in the area. Work in the col-
liery, which employes about 806 work-
men, came to a halt on February 25,
but was resumed with the morning
shift on February 26. However, the
management notified on that day that
‘considering the gravity of the situa-
tion, the management is compelled to
close down the mine with effect from
26th February 1970 till further notice’
Officers of the Industrial Rela.ions
19)1jewW ay} Ojul Suryool aiv AISUryde
in an effort to secure rezumption of
work,
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SHRI KALYAN ROY: Sir, the
Asansol Colliery js a valley of death.
The miners have to do the hardest
work in this country. And today what
is happening there? After ten hours
of underground work when they
come out of their shift they cannot go
back for taking rest because they
have to protect and guard their quar-
ters. The Communist Party (Mar-
xist) has launched, a most sinister,
ruthless attack to kill the other unions.
The CP(M) party unions in that area
are in collusion with the mine-owners;
otherwise, how is it that on the 26th
February when the workers went back
to work, the management suddenly
declared a lock-out? (Interruption)
Secondly, the mine-owners have not
paid their dues to the workers...

MR. CHAIRMAN: Please put your
question.

SHRI KALYAN ROY: You know,
Sir, 30 workers in the coal mines have
been killed, and two-thirds of the
Asansol coal belt is under section 144
which has never taken place in the last
20 years. Sir, you are responsible for
my safety...

MR. CHAIRMAN: Please put your
question. What iz your question?

SHRI KALYAN ROY: Is it not
true that your officers have refused to
protect them? Is it not true that they
have not cared to visit the colliery till
2 Oclock yesterday although the
attack took place on the 25th? Your
officers have shown similar callousness
to the lock-out, the indirect lock-out,
of the Sripur Colliery where 5000
workers have been rendered jobless.
Ts it not the duty of the.. .

MR. CHAIRMAN: Npo, no. Mr.
Kalyan Roy, I do not allow a de-
bate, a discussion, like this.

SHRI KALYAN ROY: I am putting
a straight question. I am coming from
the colliery direct.. .

MR. CHAIRMAN: That does not

mean that g debate should go on
here.
SHRI KALYAN ROY: Is it not a

fact that the CP(M) in collusion with
the mine-owners.. .
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MR. CHAIRMAN: No, no. I will
stop you if you continue further.,
SHRI KALYAN ROY: Sir, the

Regional Labour Commissioner of
Asansol is today absent from the
field, and not even a single Assistant
Labour Commissioner has visited the
Benali Colliery or the Sripur Col-
liery.. .

MR. CHAIRMAN: You should not
repeat them.

SHRI KALYAN ROY: ..
5000 workers have been rendered
Jobless, What specific action are you
taking to tatkle this problem? Why
do you not call the Benali Colliery
owners to Delhi so that the collieries
are immediately reopened and the
workers are paid their dues and that
the workerg are assured of their safe-
ty in which your department is mise-
rably failing?

SHRI D. SANJIVAYYA: Sir, so far
as the safety of the workers is con-
cerned, I cannot take the responsibility.
The labour machinery, the industrial
relations machinery, maybe, it is
the Assistant Labour Commissioner
or the Regional Labour Commissioner,
can concihate disputes and settle dis-
putes between the management and the
workers. Actually the State Govern-
ment should maintain law and order
and should look after the safety of
the workers. In that area on the 18th
February there were some clashes.
Therefore, the local authorities had al-
ready promulgaied orders under sec-
tion 144 Cr. P.C, and they had already
made the reinforcement of the police.
So, they are taking all steps to see
that peace is maintained. In spite of
this, the CP(M) workers with the
help of some workers in the neigh-
bouring collieries numbering about
1500, wanted to enter the colliery pre-
mises in a forcible way. And the local
workers resisted, and so there was a
clash. Therefore, there was police
firing. Now, the Assistant Labour
Commissioner fixed a meeting for me-
diation at 3 O’clock on the 28th.
Though the CP(I) workerg turmed up,
the CP(M) workers did not turn up.
The management also did not turn up.

. where
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Again a meeting has beepn fixed at 4
O’clock today. But the manage-
ment, the managerial staff, at the local
level say that they will not be in a
position to take any decision with re-
gard to the reopening of the colliery
unless their principals at Calcutta ins-
truct them. Therefore, the Assistant
Labour Commissioner is trying to con-
tact the management at Calcutta.

MR. CHAIRMAN: Mr. Kulkarni.

SHRI KALYAN ROY: Is it not a
fact that this is what led to...

MR. CHAIRMAN: No, no, Mr.
Kalyan Roy. In this way you will
take the whole time of this House.
There are others also.

SHRI KALYAN ROY: I will take
only one minute, Is it not true as it
appeared in the statement on the 26th
that the CP(M) union afterwards put
pressure on the management to dis-
charge fifteen colliery workers? (In-
terruption) Is it also not a fact that
it was the workers who came to the
colliery from outside who were killed,
and not the workers working in that
colliery itself? (Interruptions).

SHRI D. SANJIVAYYA: What un-
derstanding exists between the mana-
gement and the CP(M) unions, I am
not aware of it.

MR. CHAIRMAN: Now no more,
Mr. Kalyan Roy. Mr. Kulkarni.

SHRI KALYAN ROY: No, Sir, . ..

SHRI M. M. DHARIA (Maharash-
tra): Sir, I rise on g point of proce-
dure. The honourable Member is
coming from Bengal. He wants to
have some information where some
colliery workerg are killed and mur-
dered. He should be allowed to put
his questions to the honourable Minis-
ter. Ours is a Council of States, If
the matters in the States are such and
if there is no law and order there, if
it ig not in this Council, where elge
can we demand for justice? I am
here to appeal to you that the honou-
rable Member should be allowed to
put his questions, and only seven
minutes have passed on this so far.

[ RAJYA SABHA ]
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MR. CHAIRMAN: ©Xo, no, please.
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SHRI M. M. DHARIA: Sir, please

excuse me.. .

MR. CHAIRMAN: I had allowed
him to put his questions, but he start-
ed repeating his questions. There are
other Members also wanting to  put
questions.

SHRI M. M. DHARIA: Sir, please
excuse me, he was not allowed to put
his questions; he was interfered three
or four times while putting his ques-
tions., LT . T

MR. CHAIRMAN: No.no.

SHRI KALYAN ROY: Sir, is it not
a fact that the workers who were kil.
led, came from outside collieries?

MR. CHAIRMAN: The honourable
Member has put the question, but
started repeating the same. There-
fore, I had to prevent the repetjtion.
Now, have you finished, Mr. Roy?

SHRI KALAYAN ROY: Sir, is it not
a fact that the workers who were kill-
ed came from outside colliers?

SHRI D. SANJIVAYYA: Sir, the
question relates to the Benali Colliery
and I have replied to that. If he
wants to know information with re-
gard to other collieries, a separate
notice may be given.

SHRI KALYAN ROY: May I know
whether the workers of these collieri-
es were killed or workers of other
collieries were killed?

SHRI D. SANJIVAYYA: Sir, 1
am not in a position to say that.

SHRI A. G. KULKARNI (Mahara-
shtra): Sir, at the outset I want
your direction because the calling at-
tention notice given by me is bracke-
ted with the one given by Mr. Kalyan
Roy. My calling attention notice re-
lated to the Home Minister because,
as the hon.Minister has rightly point-
ed out, he hag nothing to do with
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the problem of law and order. It is
just like approaching a cow to con-
demn the butchers, approaching the
Labour Minister in this connection
What he can say about the butchers,
I do not know. So I want a direction
to be given to the Secretariat......

DR. BHAI MAHAVIR (Delhi):
Sir, is it parliamentary to call g Min-
ister a cow?

(Interruptions).

MR. CHAIRMAN: Mr. Kulkarni,
you put a question, if you like. The
other part of it you have discussed
with me in my Chamber. If you like,
you can discuss it with me again.

SHRI A. G. KULKARNI: I will
take your orders, Sir. But the Secre-
tariat should be educated.

MR. CHAIRMAN: There is no
question of the Secretariat being edu-
cated or anything like that. Law and
order of a State is one thing and this
question is quite another.

SHRI A. G. KULKARNI: Sir, my
calling attention notice was in relation
to insecurity in the State.

MR. CHAIRMAN: You are really
disputing my order, the correctness of
my order.

SHRI A. G. KULKARNI: No, Sir.
I am not at all disputing that; this is
not in my mind at all. For heavens
sake do not have that impression.

MR. CHAIRMAN: All  right, I
won’t have that impression. Then
you put your question.

SHRI A. G. KULKARNI: May 1

know from the hon. Minister whe-
ther, in view of the happenings there
in the collieries, the coal production
in the Asansol belt during the recent
past has decreased because of the iIn-
ter-rivalry between various parties?
May 1 also know whether the hon.
Labour Minister through his own in-
telligence service or reports of the
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Commissioner has come to the conclu-
sion that the CPM being a dominant
partner in the UF Government is tak-
ing advantage of the situation and is
trying to liquidate all the labour uni-
ong belonging to other parties, CPI,
the SSP, etc.? If that is a fact will
the hon. Labour Minister give an as-
surance to this House that he will take
up this matfer on a political level
with the West Bengal Government?
Secondly, it has been admitted by the
Labour Minister that the labourers
under the conirol of CPM are not pre-
pared to appear befére the conciliatory
machinery. That is the information
he himself has received. In view of
these things and also mob attacks
with bombs, ete. in Calcutta, may 1
know whether he will alert the West
Bengal Government about the serious-
ness of these problems?

SHRI D. SANJIVAYYA: Sir, we
will certainly take up this matter with
the Government of West Bengal. 1
would even go a step further and write
a D, O. letter to the Chief Minister and
probably to the Home Minister to see
that law and order is maintained and
protection is given to the workers so
that production of coal may not fall.

Then with regard to the other ques-
tion, I have already stated in my main
statement that there is a clash between
the CPM workers and the CPI
workers, somtimes there are clashes
between the CPM and SSP work-
ers also and so on and so forth. In
a nutshell I think that this is a matter
of inter-union rivalry. In this parti-
cular colliery originally majority of
the workers were favouring the CPM
union. Of late majority of them are
supporting the CPI; hence the clash.

DR. DEBIPRASAD CHATTOPA-
DHYAYA  (West Bengal): Mr.
Chairman, I have certain specific
questions to put.

Are the Government aware of the
underlink between the explosive situ-
ation in the Asansol colliery belt re-

| sulting in the death of 7 persons in the

Patmohani colliery on the 8th Febr-
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uary and 5 persons in the Benali col-
liery on the 25th February and the
general deterioration of the law and
order situation in West Bengal as
evident from the murderous attack on
the French Consul-General, kidnapp-
ing of women in the centre of Calcutta
throwing bombs and brandishing
swords and revolvers within the Uni-
versity premises and removal of
Gandhi’s portrait and installing Mao
Tse-tung’s in its place in the Govern-
ment college?

(Interruntions)

MR, CHAIRMAN: Dr. Chattopa-
dhyaya, please confine yourself to the
question. If you start giving other
instances, the scope of the question
will be broadened.

DR. DEBIPRASAD CHATTOPA-
DHYAYA: I would appeal to the
hon Minister to realise the gravity of
the situation. (Interruptions). Sir,
these things have been going on for
the last so many days.

Secondly, will the hon. Minister
kindly furnish the number of the
workers and the trade union leaders
killed due to inter-union rivalry since
the death of B. P. Jha together with
the names of the collieries in which
the persons were killed and also the
names of the political parties which
used to control or are now controlling
the uniong of the concerned collieries,
e.g. Patmohani, Sripur, Benali and
Rana?

Then, Sir, will the hon.  Minister
please confirm the press reports (a)
that these fatal clashes are  purely
political under the thin—very thin—
garb of trade-union movements, (b)
that the CPM is out to destroy healthy
and lawful trade union movements
and squeeze all other political parties,
the CPI, the S8P Forward Block =nd
others from the colliery belt of Asan-
sol and (c) that West Bengal police
force under the instructions of the
State Home Ministry is openly sup-
porting a particular political party,
viz the CPM?

[ RAJYA SABHA ]

to a matter of urgent 148
public Importance

Sir, my last question i¢ this: Hav-
ing the gravity of the situation in
view—so many pensons have been
killed ard  wounded—will the hon.
Minister kindly think of taking some
very prompt and concrete measures,
e.g. (a) calling a joint conference of
the concerned trade union leaders and
evolving some practicable formula—
nothing theoretical— for putting an
end to such tragic incidents in future
and (b) conveying the strong senti-
ments expressed in this House to the
faction ridden UF Government?

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I request you that in
view of the gravity of the situation
you will be pleased to ask the Home
Minister to answer these guestions?

SHRI D. SANJIVAYYA: Sir, the

various incidents narrated by the
hon. Member show how the law and
order situation is in West Bengal.

Probably the question may be addres-
sed to the Home Minister who may be
asked to make a statement about it.

Now, with regard to the workers
there, the reports of clashes reveal
that in the initial stages they used
sticks and stones; later on they resort-
ed to spears and in the Benali col-
liery about which we are discussing
they came with spears, sticks, bombs,
guns and pistols. Therefore I am
really worried about the situation and
it is not possible for me to give a long
list of the various clashes unless a se-
parate question is put with regard to
the number of deaths having taken
place in the various clashes during the
last one year or so.

SHRI KRISHAN KANT (Haryana):
May I know whether while replying
to a particular question he will, in the
future, come ready with replies in
regard to the whole gamut of the
area? Just now Mr, Kalyan Roy ask-
ed g question about Benali and want-
ed to know whether the workers from
other areas were involved in it. I
think the whole Asansol belt has be-
come very important and very explo-
sive and he should have brought all
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the facts. Is it not a fact that a stage State  has  exclusive  jurisdiction.

of civil war has come 1n that area? Some Members need not be solicitous

) about us. As far as the Communist

SHRI A. G. KULKARNIL: Itis a Party 1s concerned we know how to

cultural revolution. look after ourselves. We do not need

SHRI KRISHAN KANT: The C.P. | lhe protection of the Home Minister

(M) has become a party of goondas. | °F anybody, I want to make it very
They are trying to have a reign of clear.

terror. In view of this, may I know
what the Government is going to do
to solve the problem because the Min-
ister said that the C.P. (M) and the
mine-owners did not come to the
meeting. So the collusion is between
the polijce, headed by Mr. Basu and
his party and the trade unions, the
mine-owners and the goondas. All
of them joined together are having
a reign of terror. In the light of this
what particular steps are going to
be taken by the Government? Mr.
Jyoti Basu, as Deputy Chief Minis-
ter is giving a certain information to
Mr., Chavan and Mr. Chavan thinks
that the law and order situation is
all right. Will the Minister of
Labour consult the Home Minister
and tell hum the position so that a
certain reply that was given is taken
back?

SHRI D. SANJIVAYYA: If a ques-
tion is tabled about the whole of the
Asansol area, I will come with the
information concerned. This ques-
tion is specifically about one colliery
and naturally I came prepared with
the information regarding that col-
liery. Then when, with regard to
the situation there a description 1s
given by the Member whether 1t is a
civil war or not, I will not be able
to come to a conclusion suddenly.
The remarks of the Home Minister, I
am not aware of. These remarks
might be brought to the notice of the
Home Minister himself.

SHRI BHUPESH GUPTA: (West
Bengal): The Calling Attention notice
has been very nightly admitted for
the Minister of Labour to answer.
The Home Minister has nothing to do
with that.

{

The subject of law and |

SHRI AKBAR ALI KHAN: Are
you satisfled with the things that are
going on there?

SHRI BHUPESH GUPTA: I do no!l
want your protection. If some par-
ties are attacking us, we shall coun-
ter-attack them. The point is of clo-
sure and lock-out and the question
relates to that. Here the Labou
Ministey comes Unfortunately his
answer is unsatisfactory. When a
closure takes place, the Unjon Labour
Ministry  is directly jnvolved. He
should tell us exactly the circum-
stances in which it took place. Cer-
tain allegations have been made by
my friend. I want to know whether
they are correct and what steps are
going to pe taken to compel the coal-
mine owners to run the coal-mines
in a proper way instead of surrender-
ing to any body or persecuting or vic-
timising the workers in any manner.
Last night I received a telegram from
that quarter saying that the Benali
colliery lock-out has been illegally
declared. What steps in that behalf
the Labour Ministry is recommend-
ing to the authorities concerned, whe-
ther they be the State Government
or the Central Government, against
the coal-mine gwners who have dec-
lared such an illegal lock-out?

s AT (e WRw)
AT, AT TF AGEAT FT G99 F |
F e Y £ a7 F FZHA AT AT
Z1

&

sy gREfE : OreET AW § 9 9%
MIFT AR |

S ARANFW . AL FIRAT 97
ASY oy qor oY 78 727 2 e e

order belongs to the State and the | St #Y mi&f maam 2, o o ugo
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FIYEQFT 34 & ¥ a1 g9 gareq &
FIE HTGEIHAT AZ3T8 A T LI
qQF FIT § 961 2 I, T AT FIAAA
wifes &, 4 57 1 T @I wHifs
Fifaads wfgs a1 wa Fo AR
TG FT G § 47 AT IgF €T &
AR g agt gow; wrege @t s fa
qg I T Fr @ om0 A% W@ fa
dro dYo g0 F1 #13zTq7E T AT,
S 947 qg WIH Mg g AT 939
o S

ot gamfa : 73 g mE wE
AT &, 45 Wgm

= vy wfa ag g
190 @ & | A a3z A6 MEC ag &,
I AT 47F FT AT Afw g fa
qET F1J2AHT I FFT § AR AAGLU F
AT T q0d § A1 g AW FT q@A §
F(F AT 6 FLF &

ot FREf : orT 43 Sreh

SHRI BHUPESH GUPTA: My
frieng has saig something funny. I
do not believe in attacking anybody
but if you attack, I will counter-attack
you.

MR. CHAIRMAN: I will not attack
you.

SHRI BHUPESH GUPTA: Not
you, Sir. You will never attack me
and even if you attack me, I will
never counter-attack you. That is
why I said that the Minister heed
not answer it from that angle as if

he is going to protect the CPI. They
will loox after themselves but what
about the workers who have been

thrown out as a result of the illegal
lock-out? What about their employ-
ment, conditiong of work, service and
security? If the coal-mine owners
are behaving in this way for what-

[ RAJYA SABHA ]
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ever reason, the Goverment of India
is under obligation under the Cons-
titution and law to compel the coal-
ming owners to run the coal-mines
properly instead of causing such
harassment ang declaring an illegal
lock-out, I would like to know from
Mr. Sanjivayya, now that he has
come back, what steps he is going to
take in a matter like this and when
the legitimate, constitutional inter-
vention of the Labour portfolio will
take place to compel the coal-mine
owners to behave properly and to
glve an assurance to the workers
that they will be in a position to
continue with their work without
any kind of attack from the side of
the owners. He should answer this.
Is he prepared to make a suggestion
in the House that the parties con-
nected with the trade union move-
ment should send their representa-
tives jointly to the Asansol area to
find out and submit a report for Par-
liament's information angj alsg for
the knowledge of the mnation? The
nation must know what is happen-
ing in the Asansol collieries.
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SHRI D. SANJIVAYYA: As far as
the security of the workers is con-
cerned Mr. Gupta himself has said
that the law and order situation is
a matter of responsibility of the
State Government. So the Govern-
ment of India need not bother, With
regard to whether it 1is a lock-out
or lay-off, infact this question is
being examined and our own view is
that it is likely to be interpreted as a
lock-out. If it is a lock-out since
the coal-mineg are declared as public
utility services, the lock-out is going
to be declared illegal because 15 days’
notice are to be given according to
law. Therefore the mediation which
has been started by the Assistant
Labour Commissioner ig going on. We
will be able to know the outcome of
this by five in the evening to-day. it
mediation fails, formal conciliation
proceedings will start and we will see
that, as soon as possible, the col-
liery reopens.
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fr geer e U@ I @ €
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2,000dT 2,500 ITIHT JFT ATY, aF
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FH HIT q0A AWEL A& & | AT a8
AE F A S g TA A 5
AT A IAF a1 F FIT Tg AR
& fiF 3 wwge ALY 4, a8 ST |4 § qid
I T AT F Y | A T TR
F-F,  dE-AT gOTT O MIEHT AT,
a5, famater, a9 IHT AT F &1, al
Iq FFT wEEU BT GIEAT F¥ g )
fhe #1% sft wogR g FW FW FT
qFar § |
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[t Trsmrergon]

T T g AT F 99T F A I
(AFaqr 2, 368 @ W § | WY,
3,000 HEHT, 4,000 NEHT &LF
HIAT 6T /1 Q g, 918 gEAT HX
7 &, a1 #rfas & oA w0 owE qe
g 578 T8 wifers frdra w00 7
IT qAGIT FT AT fawAT w7 geiT
qF WEAH A | A7 F FarA FaAe q
amar § o agt 9w awe THo o #Y
qfraw off, T7% T HTo o Ao FT
gfFas mi—wro o W (THo)
o7 fov o fro 7, MY fHT Fio qo
Mo F1 &7 Ao TTEo (TH) FETI ATZAT
g qgT T 1 g g7 Adt, wraer 2w
grn——fragdr w1 & #Aifwy, @@t 200
Y ST S AT W agt 2 g g,
T 99 9, a1 R TP FE OGHY
sgawqr wIM f qAO TR A OE F
[T, 7o UFo o &Y IIET & & N——
T e FOFEAC geAc &g i fa
IAF T 6 A grEw & fay gagan
T F A, {5 I Fg, T T
W ¥5 gfaaw & we sifa s w1
e gad glaqre &t a4t Biw AT, 7
ot STt arg & qret & Fer arae gfaad
FT AFC ZHAT  FI@ F, SAF TGIT
avE FIAT A F-—SaFT ATAT FIA
FIqT 7

SHRI BHUPESH GUPTA: On a
point of order, Sir. We have no hathi-
yar a{ all; T tell you very frankly.
The only weapon my friend, Mr.
Kalan Roy, pcrisesses js a  fountain
pen. As 1 said, we have no hathiyar.

MR. CHAIRMAN: This it not a point
of order.

st misAITgm o sfeg, AR
Fqz G fOF 7 WET | HA w9 &
RE AE §, FAW wgAr wEt Ay wd)
FME; 2, R TRt 9 FT FAR F
fax & 1w F1E @l g &1 awid
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& fax 7y gwh, ar 99w, § 7T
FIE qEAF T 8 | THo THo dYo
gEI g, 3T F1 TAI4 & (4 | TE ATET-
g "aw ¥, Tt wHer Adl  wEAr
=rfey | wEe #Y g § w15 T
grdl gafag adt g, fwgy gdfua
Tf7aat & ara gfaare 7 g1, T8 9%
Fg 2T §, AT GAU ® AT HT AT
arg #Y gfea B9 JdT 1 ag @3
@A § AT sAra arg #y qrEf & o
AE (TA) TG qTET & 7T KT AXT ZHAT
FET 8, A 9T AN AIX IT F9-
FTAH KT FeT FT dr & | 349
FUINTE, FIRATE 1 UF «19
¥ FgAT ATRATE  FM AT F 9
I F IEFEE § fF foawe @y @
FIEA Ry §, fage &, See A=
# g STE &To GTo ATZo (TH) FTATE &
A0 ®AT FHgT w1 fwrd far S
| & A fadw oar @ & fw war
q9ge 7 fad S, 99 IF IR IR
RAAAT FE & ) A7 Fw Afaw W)
g o swar § fF oagr avoar
AT HFHT &7 T &[5 faqsrarg @s!
FT & AT THT @ & B F FArAT
Fifazdy & wfas ¥ qF wree  fwar
g 1 Ag 78w g O frafa @
T IR AHAT T ) '

TAT 90 H FFr GEFHT FT IF
T FBT W FAFE F fEower afr=AT
il ¥, fager #, sAC 93w ¥ A%
a¥ aw ¥ «fy ww 79t &, w@w ot
ser gfaa ar. ..

A wwmafa . sa g7 o3 Fifs,
9T S AT AT

N TLANTAN  F, TOF LU
zAET AT € % A a=i § fFowe
FE AT T AVHIT WA TER(T EY
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g & fax @o dre wE (TA) F
ST FqT AT ALeAT i GI AW
SedeT A & Fraea W afv=et e
T 3w FE A4 o W, FE SO
gAo qro FgF § AR sAfa &g A
qEeear AW g @S ¥ 9§ 7
1 8, qgm wdT arfgar & faq g 9w
SIH1 wqrEAT A7 & fF gawary, #av
Aqe afymdy FOE FT TIE A AT,
freeft & grardy g 9gs FlT |
AT #9798 @F § fF g aewe v
99 AT ATEST w9 w4 Hiacd
98 &1 gAtwd &% & fay ofw=gdr
AT F THH FHFA A I@T gT o
TG a1 A4t Wra ?

SHRI D. SANJIVAYYA: Sir, the
total number of workers employed, as
I said earlier, is only 800 in the Benali
colliery.

SHRI KALYAN ROY: No, it is
wrong; it is much more.

SHRI D. SANJIVAYYA: Yes, it is
$0; it i5 our information.

SHRI KALYAN ROY: The Indus-
trial Relations Officers of the Central
CGrovernment are getting fat salaries but
they did not care to visit the area at
all.

SHRI D. SANJIVAYYA: Sir, the
Assistant Labour Commissioner, Asan-
sol, who was conlacted on the phone
this morning at 11.15, informed us that
he visited the collijery yesterday.

SHRI KALYAN ROY: The incident
took place on the 25th February and
only yesterday he went there.

SHRI D. SANJIVAYYA: Meanwhile
he was trying to get the parties toge-
ther so that his mediation efforts could
go on and so that some sort of agree-
ment could be arrived at. That was the
work he was doing.

Now with regard to the workers,
who came to attack, their number was
1500 and not 2000 to 3000.
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SN TRAATOATT ; FET H ATT ¥ I
T |

SHRI D. SANJIVAYYA: They had
come from round about collieries. They
are supposed to be supporters of
CPI(M). It is correct that the clash
took place, as I said earlier, between
the CPI workers and the CPI(M).
There is no doubt about it. We are
really worried with regard to the
type of weapons they are using. That
is why I have already said that we
will be taking up this matter with the
Government of West Bengal. With
regard to the disputes, with regard to
the question of reopaning the colliery,
with regard to conditions of work and
various other matters we can certainly
look into them. But with regard to
the question of the security of work-
ers, naturally the State Government
will have to come in. The State Gov-
ernment also had taken precautionary
measures earlier, and when on the 18th
some local clash had taken place,
orders under section 144 Cr. P.C. were
promulzated and special; reinforce-
ments of police were also posted.

S ORACEADX : AW, T A
ag fages wvar 9gd § fF 2wy ame
F weR wet At v wEt 7 gw day
¥ AATERT FT AT AR 9F 39 AAT
fafags oa ot femr 9r @ gy &
Tregare &1 ot fofae o fomn ar, faaw
gud 7z gaE fear ar 5 gemas
T52 ¥ fafqzdr =Y oz w7 feor s
ar fe gt gv faury ford &1 @ @
T

oY FATE  TT WIT TS TEY |

St TURTTAN ;AT # AZ AR
F1zar § fr 7ar FFT qER J A0
FYHFTT H A2 JAE f7av a7 % qgt 97
F% fead ®E T S G fF afreer
Farr AYFIT F a9 feqrEdz & fyigo
qa0
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Y mamfa =T qwETIEw, "IY
AT T qI9 T 98 &7 99 qAF § |
g qIT §3 AIH |

Y THRTTAN . IHF! FAE AY
qeT ST FT AT AR

DR. BHAI MAHAVIR: I would like
to know, when the hon. Minister says
that the law and order problem is for
the State Government to attend to and
when we are also told that Mr. Bhu-
pesh Gupta is very happy with the
protection or lack of protection which
he gets from Mr. Jyoti Basu—perhaps
he is equipped t{o counter-attack when
hig parlymen are . . . \

SHR1 BHUPESH GUPTA: 1 never
said I am getting protection from any-
body. All that I say is

DR. BHAI MAHAVIE: You do not
want anybody else’s protection; that is
what you said.

SHRI BHUPESH GUPTA:
well, we will look after ourselves. As
far as our party is concerned we will
lock after ourselves. Frem the Central
Government either through the mili-
tary or otherwise we do not seek any
protection. - - g

DR. BHAI MAHAVIR: We have fur-
ther elucidation of what he hag said.
He does not need the protection of the
military; that means that he and his
partymen are able to do the function
of the military also if an occasion
arises. But that is not my headache.

SHRI BHUPESH GUPTA: How does
that arise? Suppose I say I do not need
the entertainment by a dancer does it
mean that I know how to dance also?

DR. BHAI MAHAVIR: Some type of
dances he is very much competent to
do. Anyway that is not my head-
ache. My question is—and this has
been asked a number of times but the
hon. Minister has not answered that
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specifically—whether the persons who
were killed by police firing were out-
siders or they had anything to do with
the colliery at which this incident
took place. Is it also a fact that the
law and order situation deteriorates
because one union has sort of taken a
decision, as the C.P.M. seems to have
done, to erase the persons of all other
unions in that area and may I know
whether they can carry on that sort of
campaign or whether you can put a
stop to it? The reports that I have
here are that between January 11 and
16 this particular colliery was closed
and only after there was an agreement
with the C.P.M. for the recognition of
the union of the CPM that it was able
to reopen. 1 would like to know whe-
ther the recognition of the union of the
CPM was a condition for the reopen-
ing of the colliery and wheher after
that the CPM insisted that 15 workers
be discharged who they thought had
sympathies with the SSP union, and
whether the CPM acted in the way
they did by bringing an armed gang
of 1500 or 2000 men and attacking the
police so that they could get these
15 workers who they thought had sym-
pathies with the other union discharg-
ed and if so I would like to know how
you would draw the line between the
problem of law and order and of pro-
viding proper opportunities to labour
unions to carry on their lawful acti-
vities especially when they overlap.
How are you going to distinguish and
what steps are you going to take about
this?

And lastly, was it an attack on the
police that resulted in this incident or
was it an attack on the workers? The
press reports are that the ASI and the
constables were attacked and when the
workers attack constables for some
trade union demands would the Labour
Ministry close its eyes to this? I would
like to know how they would disen-
tangle this mess.

SHRI D. SANJIVAYYA: With re-
gard to the persons who were killed
I have already stated that we do not
have the information whehter they are
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workers or outsiders. That informa-
tion we shall get and place it on the
Table of the House. With regard to
the question of recognition and othar
privileges to the unions it will depend
on the conduct of the unions them-
selves. Now this clash between those
who came from outside and the local
workers took place. The police who
were already posted there interven-
ed. They wanted to disperse the
crowd; they wanted to see that the
clash does not take place but bombs
were thrown and the police had to re-
sort to lathi charge,

SHRI KALYAN ROY: Hurled by
whom?

SHRI D. SANJIVAYYA: By the out-
siders, by these 1500 people who came.
Then the police resorted to a lathi
charge but even that did not help.

(Interruptions)

DR. BHAI MAHAVIR: Dig these
armed persons come for the purpose
of forcing the employer to discharge
the 15 workers who had sympathies
with the trade union connected with
the SSP? 1 would like to have a spe-
cific answer as to whether this was
the purpose of the visit of that crowd
of people.

SHRI D. SANJIVAYYA: It is very

difficult to study the mind of those
people who came. They had a grouse,
namely, that the majority of the

workers were with them earlier but
now they have gone over to the CPL
That was their main grievance.

Sl TSqE AW, TF gr
frags & f& "t oft #1 37 vy §
sgrar qug fgar sty #AE o 39
fore ag fawmr a7 & | 9% Q@ wa
I[FT I GET & TR A FAIT FAT
a1z, Fifw = T a9 sz & F
fe77 79 AR 9w &, F @ fro ugo
FE TITITE |

~
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SHRI K. P. SUBRAMANIA MENON
(Kerala): Sir, I have been hearing a
lot of slanders, a lot of abuses about
our party.

MR. CHAIRMAN: You seek your
clarification.

SHRI K. P. SUBRAMANIA MENON:
So many things have been said about
our party and I have been hearing
patiently in the hope that you will
give me at least a few minutes to reply
to some of them.

MR. CHAIRMAN: This is not a
debate. Please ask your clarificalion
from the Minister.

SHRI K. P. SUBRAMANIA MENON:
I have to give the other side of the
picture.

MR. CHAIRMAN: No, no.

SHRI K. P. SUBRAMANIA MENON:
Thig Asanso] colliery trouble is a long-
standing one.

MR. CHAIRMAN: Asanso] ig nhot

under discussion now,

SHRI K. P. SUBRAMANIA MENON:
Even with this Benali colliery it has
been so. The problem is that some
of these uniong who were til] now

controlling the workers had been in
collusion with the contractorg who
supply labour and exploiting the

workers., The so-called SSP and CPI
had become the contractors’ twgents
and in collusion wih the contractors
they have been exploiting and fleecing
the workers, For the first time after
1967 when the new Government came
they lost the protection of the police.
Now these with all sorts of help from
the colliery owners and wiih help
from the contractors have been . . .

= TRATCA : A, FATT TF o
tATEE AR WS E AR AZ ag & fFaw
AT 9267 ¥ F99 I8 9979 g8AT -

FR AN
219
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AR & 5 1967 1 A1 f7ET § ¥ @8,
T8 faage gz Mwa feedr 3 §
SHHT g7 fF qar A @ R &
Ffaadr 57 o€ & 1 & "y wfdy
STY qB WAl g fF § aaeg fF
qAA AT ARt T, wfE
TgT I9F qFT H QT AL 3 R &

SHRI K. P. SUBRAMANIA MENON:
Mr. Rajnarain has been putting his
point of view and we have been hear-
ing with vpatience. (Interruptions):
It is not Mr. Rajnarain’s monopoly
to speak all sorts of rotten things in

the House. Can’t others have their
say?
. o ¢ oot 73 DTIL D L TE,

Sir, it is a matter of pity that some
of our so-called progressives start
shivering and they prove themselves
that they have class character, May I
know from the Government whether
some of these unions which claim to
be CPI and SSP have been in collu-
sion with the labour contractors and
supplying labour to these collieries and
these people have been exploiting the
colliery workerg who are now trying
to challenge their leadership? Ig it
not a fact that the siiuation has arisen
because the unions which are in collu-
sion with the labour contractors have
been trying to force their leadership
or foist their leadership on the wor-
kers. They have even fried to come
to an agreement with the collieries
even to this extent of not helping the
workers to get the Wage Board award
implemented in these collieries. This
situation has arisen now because the
workers have come into their own and
are challenging their leadership and
that is why these people are trying to
create a sort of difficult law and order
situation there by provoking the wor-
kers and creating insecurity among
them,

SHRI D. SANJIVAYYA: Firstly, 1

am not aware of any collusion betweey, |

the unions and contractors there,
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Secondly, even if one were to accept
I it, this is not the method of collecting
people and attacking with arms and
ammunition.

MR. CHAIRMAN. Mr. Chitia Basu,
last question, and please be brief.

SHRI CHITTA BASU (West Ben-
gal): I will be brief. Now, there is no
denying the fact that a reign of terror
has been let loose by the CPM people
in the Asansol coal-belt area. May I
know from the hon. Minister whether
it is not a fact that more than 8,000
workers have already been rendered
joblesg or have been made to go away
from their sopt of work? May I know
from the hon. Minister whether it is
not a fact that the industrial relations
machinery in the whole coal-belt area
hag been overtaken by a sense of
paralysis? They are not working at
all. May I also know whether it is a
fact that the RLC, CLC and the Assis-
tant Labour Commissioner are not
taking interest at al] in the matter of
this dispute being raised by union
other than the CPM union? Lastly,
may I know whether the Government
have already taken any steps or con-
template taking stepg to strengthen the
industrial relations machinery in that
rarea, whether any steps have been
taken for the protection of the wor-
kers who have been forced to lcave
their particular place of work or who
are being forced to go away from their
place of work? -

MR. CHAIRMAN: You said you
will be brief, but you are putting so
many questions?

SHR] CHITTA BASU: May I know
whether the Government propose to
send a team particularly led by the
hon. Labour Minister to visit the area
and ascertain for himself about the
explosive situation there, so that the
i workers there may be assured of
r security and may be assured of pro-
tection by the industrial relations

machinery?
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SHRI D. SANJIVAYYA: I ig true
that the whole situation in the Asan-
sol area is not one which is desirable
or one which we desire. So, we have
to view the whole question in the
wider perspective of maintaing law
and order, giving protection to wor-
kers and also of seeing that workers
are not thrown out of employment,
that their wages and other allowances
are properly paid in time and protec-
ted. With regard to the strengthening
of the industrial relations machinery,
we will certainly consider it. Mean-
while, in view of the grave situation
obtaining there we will depute some-
body from the CLC’s office.

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND AccOUNTS (1968-

69) or THE NATIONAL INDUSTRIAL DE-

VELGPMENT CORPORATION LiMITED,
NEw DzLH1 aND RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): Sir, I beg 10 lay
on the Table, under sub-section (1) of
section 619A of the Companies Act,
1956, a copy each of the following
papers:i—

(1) Annual Report and Accounts
of the Nationa]l Industrial Develop-
meni Corporation Limited, New
Delhi, for the year 1968-69, to-
gether with the Auditors’ Report
on the Accounts,

(ii) Review by Government on
the working of the Corporation,

[Placed in Library. See No. LT-
2559]70 for (i) and (i1)].

Toe CANTONMENT LAND ADMINISTRA«
TION (AMENDMENT) RULES, 1970

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): Sir, I beg to lay
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on ithe Table a copy of the Ministry
of Defence Notification S.R.O. No. 69,
dated the 23rd January, 1970 (in Eng-
lish and Hindi), publishing the Can-
tonment Land Administration
(Amendment) Rules, 1970. [Placed
in Library, See No. LT-2690|70].

FIrTH ANNUAL REPORT AND ACCOUNTS

(1968-69) oF THE HINDUSTAN STEEL

Works CONSTRUCTION LiMiTEp, CAL-
CUTTA AND RELATED PAPERS

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT): Sir, I beg to lay on the
Table, under sub-section (1) of sec-
tion 619A of the Companies Act, 1956,
a copy each of the following papers
(in English and Hindi):—

(i) Fifth Annual Report and Ac-
counts of the Hindustan Steel works
Construction Limited Calcutta, for
the year 1968-69, together with the
Auditors’ Report on the Accounts.

(ii) Review by Government on
the working of the Company.

[Placed in Library, See No. LT-

2674|70 for (i) and (iD)].

THE ANCIENT MONUMENTS AND AR-
CHAEOLOGICAL SITES AND REMAINS
(AMENDMENT) RuLEs, 1969,

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): Sir, on behalf of
Shrimati Jahanara Jaipal Singh, 1 beg
to lay on the Table, under sub-sec-
tion (4) of section 38 of the Ancient
Monuments and Archaeologica] Sites
and Remaing Act, 1958, a copy of the
Ministry of Education and Youth Ser-
vices (Cultural Activities Division I}
Notification S.0. No. 5002, dated the
13th December, 1969 (in English and
Hindi), publishing the Ancient Monu-

mentg and Archaeological Sites and
Remmains (Amendment) Rules, 1969.
[Placed in Library. See No. LT-

2739|701



